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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION No.117 of 1993 

DATE OF JUDGMENT: 6th Auqust, 1993 

BETWEEN: 

Mr. R.Swamjnathan 

Mr. V.Ranganatha Rao 

Mr. S.Krjshna Swamy 

Mr,, P.S.Ranga Rao, 

Mr. N.Lajcshmanan 

Mr. S.Desikachari 

Mr. '.Chandrasekharan 

B. Mr. TS Srjnjvasan 

9. Mr.L.Krzishnan Applicants 

AND 

1. The Director General of Audit, P&T, 
Delhi-110054. 

2.'he Controller and Auditor General of India, 
New Delhi. 

4 	 3. Union of India, represented by its 
Secretary to the Government of India, 

i• 	Ministry of Finance, 
Departñient of Expenditure, 
New Delhi. 

APPEARANCE: 

COUNSEL FOR THE APPLICANTS: Mr. (Venkateswara Rao, Advoc 

COUNSEL FOR THE RESPONDENTS: Mr. N.R.Devaraj, Sr. CGSC 
Mr. G.Parameswara Rao, Sc for 

p 	 ODRAM: 

Hon'ble Shri Justice V.Neeladri Rao, Vice Chairman 

Hon'ble 5hri P.T.Thivengadam, Member (Admn.) 

JUDGMENT OF THE DIVISION BENCH DELIVERED BYTHE HON'BLE 
7 

	

	 SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 
I 

p • 	 All the 9 applicants herein retired as Audit Of fi 

This OA was filed praying for a direction thatthey are en 

for promotional grade in the pay.scale of f.22004)00 with 
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To 

1. The niredtor General of Audit, ['fiT 
tlhi-54. 

2 • The controller and Auditor General of India, 
'New teihi. 

The Secretary to .GOvt.of India, Union of India, 
Ministry of Finance, Dept.of Exppnditure,New Delhi, 

One copy to Mr.Kovenkateswar p.ao, Advocate, CAT.Hyd, 

One copy to Nr.N.R.Devraj, Sr.CGSC.CAT.Hyd. 

One copy to Mr.G.Parameswar Rae, SC for IA & AD.CAT.FIyd. 
One copy to Library, CAT,Hyd, 
One spare copy. 	 - 

pvm. 
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- 	

1) 

effect from 1.4.1987 with notional pay tixation in the said scale 

from that date in terJof O.M.No.F.6(2)-IC/91, dated 22.9.92 

issued.by  t)e. Goy4rnm'ênt of India, MiniJsttty of YiTiance, Depart- 
• 

inent of Expenditure and for pentionaky benefitsr6m1.4.1992. 

1 ..... I  

These applicants retirdd as Audit,ficetS prior to 

1.4.1992. WS  it was stated for the respondents that the memo 

dated 22.9.1992 is applicable only in regard to those who 

retired on or after 1.4.1992, this application was filed 

praying for the relief referred to. 

The O.M.No.6(82)-IC/91, dated 21.6.1993 is produced 

for the respondents to the effect that the benefit as per 

the OH. dated 22.9.1992 was extended even for those who 

retired between 1.4.1987 and 31.3.1992.  Accordingly, this 

OA has become infructuous. 

But it is submitted for the applicants that the) 

applicants may be permitted to move this Tribunal if the 

consecxuential benefits in regard to the pension, encashment 

of leave, commutation of pension and gratuity on the basis 

of the OH dated 21.6.1993 are not going to be allowed. 

Dismissal of this OA does not bar them to move this Tribunal 

in regard to the above if such contingencies arise. 

./5. 	The OA is accordingly dismissed as infructuous. 

No costs. 

(Dictated in the open Court). 

p - 
(P.T.TMIRUVENGADAN) 	 (v.NEn,ADRI RAO) 

Mernber(Adrnn.) 	 Vice Chairman 

Dated: 6th Auqust, 1993. 	 r  
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IN THE CENTRAL, ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD 

THE HON!I3LE Mfl.JUSTICE V.NEELADRI RAO 
VICE CHAIRMAN 

pvm 

177 

THE HON'BLE MR.A.4.GORTHY : MEMBER(A) 

• AND 

THE HON 'BLE NR.T.JCHANDRASEICHAR REDDY 
I 	MEMBER( Junr,) 

AND 

THE HON'ELE MR.P.T.5ilfltJVENGJrM1gM(;) 

4 

Dated:  
/ 




